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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE  
GOVERNMENT OF RAJASTHAN 

F.N.- F.12(42)ENV/2025-01254                         Jaipur, Dated: Signed Date 

All District Collectors Rajasthan 

Chairman of District Environment Committees. 
 
Subject: Compliance of directions issued by the Hon’ble NGT regarding 

protection of water bodies/wetlands. 

Kindly refer to the Order dated 03.02.2026 passed by the Hon’ble 
National Green Tribunal, Bhopal Bench, in Original Application No. 54/2025 
(CZ) (Sobran Yadav Vs. State of Madhya Pradesh & Ors.), regarding protection 
of water bodies/wetlands.  

In this regard, you are directed to: 

1. Furnish the current status of erection of boundary pillars around 

wetlands/water bodies in your district.  
2. Ensure compliance of the Tribunal’s directions by:  

o Identification and proper demarcation of water bodies;  
o Safeguarding through physical measures such as 

fencing/boundary pillars;  

o Removal of encroachments, if any, following due process of law.  
3. Ensure that the District Environment Committee monitors and 

implements the above directions in a time-bound manner.  

The above information/action taken report may be submitted to this 
Department at the earliest for further submission before the Hon’ble Tribunal. 

Enclosures: As above. 

 

 

                                                                          (Bijo Joy)                       

                                                                       Special Secretary to Government 

 

Copy to the following for the information and necessary action: 

1. Sr. DS to Additional Chief Secretary, Forest, Environment & Climate Change. 

2. All DCFs (Territorial) Rajasthan (Member Secretary District Environment 

Committees). 

   

 

       Special Secretary to Government 

RajKaj Ref No.: 
21333102

eSign DSC

Digitally Signed by Bijo Joy
Designation : Special
Secretary To Government
Date :30-03-2026 05:57:26

Signature Not Verified
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE  
GOVERNMENT OF RAJASTHAN 

F.N.- F.12(42)ENV/2025-01254                         Jaipur, Dated: Signed Date 

All District Collectors Rajasthan 

Chairman of District Environment Committees. 
 
Subject: Compliance of directions issued by the Hon’ble NGT regarding 

protection of water bodies/wetlands. 

Kindly refer to the Order dated 23.03.2026 passed by the Hon’ble 

National Green Tribunal, Bhopal Bench, in Original Application No. 54/2025 

(CZ) (Sobran Yadav Vs. State of Madhya Pradesh & Ors.), regarding protection 

of water bodies/wetlands.  

In this regard, you are directed to complete the process of demarcation of 

all the wetlands in your district and erect the boundary pillars around the 

wetlands and take effective measures to protect and conserve its ecology.  

The above information/action taken report may be submitted to this 

Department by 26th April 2026 for further submission before the Hon’ble 

Tribunal. 

Enclosures: As above. 

 

 

                                                                          (Bijo Joy)                       

                                                                       Special Secretary to Government 

 

Copy to the following for the information and necessary action: 

1. Sr. DS to Additional Chief Secretary, Forest, Environment & Climate Change. 

2. All DCFs (Territorial) Rajasthan (Member Secretary District Environment 

Committees). 

   

 

       Special Secretary to Government 

RajKaj Ref No.: 
21455558

eSign DSC

Digitally Signed by Bijo Joy
Designation : Special
Secretary To Government
Date :07-04-2026 04:14:01

Signature Not Verified
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

GOVERNMENT OF RAJASTHAN

Subject:
protection of water bodies/wetlands.

Kindly refer to the Order dated 23.03
National Green Tribunal, Bhopal Bench, in Original Application No. 54/2025 
(CZ) (Sobran Yadav Vs. State of Madhya Pradesh & Ors.), regarding protection 
of water bodies/wetlands. It was directed that considering the serious 
environmental issues involved as regards encroachment, discharge of 
untreated water and illegal dumping of solid waste in wetlands located in 
Municipal area/City/Urban Local Body, the State Wetland Authority, 
Rajasthan is directed to complete the demarcation and erection of boundary 
pillars/munnars around the wetlands located within these areas on priority 
basis.

Since these wetlands are under the jurisdiction of LSG Department & 
UDH Department. Therefore, you are kindly requested to complete the process 
of demarcation of all these wetlands located in Municipal area/City/Urban 
Local Body and erect the boundary pillars around the wetlands and take 
effective measures to protect and conserve its ecology. 

The progress report/action taken report may be submitted to this 
Department by 26th April 2026
Tribunal.

Enclosures: As above.
                                             
                                                                       (Bijo Joy)                      

                                                                       Special Secretary to Government

Additional Chief Secretary, UDH Secretary, LSG Department
----------------------------------------------------------------
U.O. Note No.: F.N.- F.12(42)ENV/2025-01254
Jaipur, Dated: 07.04.2026
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

GOVERNMENT OF RAJASTHAN

Subject:
of water bodies/wetlands.

Kindly refer to the Order dated 23.03

Green Tribunal, Bhopal Bench, in Original Application No. 54/2025 (CZ) (Sobran 

Yadav Vs. State of Madhya Pradesh & Ors.), regarding protection of water 

bodies/wetlands. It was directed that considering the serious environmental issues 

involved as regards encroachment, discharge of untreated water and illegal dumping 

of solid waste in wetlands located in Municipal area/City/Urban Local Body, the State 

Wetland Authority, Rajasthan is directed to complete the demarcation and erection of 

boundary pillars/munnars around the wetlands located within these areas on priority 

basis.

Further to this, a meeting was convened on April 15, 2026, chaired by the 

Additional Chief Secretary, Environment & Climate Change. During the meeting, 

directives were issued to initiate the demarcation of all wetlands located within 

Municipal Areas/Cities/Urban Local Bodies, to erect boundary pillars around the 

wetlands, and to take effective measures to protect and conserve their ecology. A 

comprehensive list of all water bodies was shared in a prior communication.

Therefore, you are requested to identify the water bodies (wetlands) falling 

within your jurisdiction from the shared list and to prepare an action plan for the 

demarcation and erection of boundary pillars around these water bodies. The action 

plan may be submitted to this Department at the earliest.

Further, a progress report/action taken report in the prescribed format may be 

submitted to this Department b

Tribunal.

Enclosures: As above.

                                                                                          (Vijai. N.)                      
                                                                       Secretary to Government

Additional Chief Secretary, UDH Secretary, LSG Department
----------------------------------------------------------------
U.O. Note No.: F.N.- F.12(42)ENV/2025-01254
Jaipur, Dated: 17.04.2026

648



                                                                               
DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

GOVERNMENT OF RAJASTHAN

Reminder Letter-1
Subject:

     water bodies/wetlands.

Green Tribunal, Bhopal Bench, in Original Application No. 54/2025 (CZ) (Sobran 
Yadav Vs. State of Madhya Pradesh & Ors.), regarding protection of water 
bodies/wetlands. It was directed that considering the serious environmental issues 
involved as regards encroachment, discharge of untreated water and illegal dumping 
of solid waste in wetlands located in Municipal area/City/Urban Local Body, the State 
Wetland Authority, Rajasthan is directed to complete the demarcation and erection of 
boundary pillars/munnars around the wetlands located within these areas on priority 
basis.

Further to this, a meeting was convened on April 15, 2026, chaired by the 
Additional Chief Secretary, Environment & Climate Change. During the meeting, 
directives were issued to initiate the demarcation of all wetlands located within 
Municipal Areas/Cities/Urban Local Bodies, to erect boundary pillars around the 
wetlands, and to take effective measures to protect and conserve their ecology. A 
comprehensive list of all water bodies was also shared in previous communication
U.O. Note No.: F.N.- F.12(42)ENV/2025-01254 dated 17.04.2026.

Therefore, you are again requested to identify the water bodies (wetlands) falling 
within your jurisdiction from the shared list and to prepare an action plan for the 
demarcation and erection of boundary pillars around these water bodies. 

Further, a progress report/action taken report in the prescribed format may be 
submitted to this Department by May 06
Tribunal.
Enclosures: As above.

                                                                   (Vijai. N.)                      
                                                                       Secretary to Government

Additional Chief Secretary, UDH Secretary, LSG Department
----------------------------------------------------------------
U.O. Note No.: F.N.- F.12(42)ENV/2025-01254
Jaipur, Dated: 04.05.2026
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

GOVERNMENT OF RAJASTHAN
F.N.- F.12(42)ENV/2025-01254                      Jaipur, Dated: Signed Date

Member Secretary,
RSPCB, Jaipur.

Subject:
protection of water bodies/wetlands.

W
National Green Tribunal, Bhopal Bench, in Original Application No. 54/2025 
(CZ) (Sobran Yadav Vs. State of Madhya Pradesh & Ors.), It is submitted that

no untreated discharge 
shall enter water bodies, and in case of violations, the State Pollution Control 
Board shall take action in accordance with law, including prosecution and 
recovery of environmental compensation.

Accordingly, you are hereby directed to:

1. Ensure strict compliance of the above directions across the State; 
2. Take necessary legal action against violators, including 

imposition/recovery of environmental compensation as per norms; 
3. Submit an Action Taken Report (ATR) to this Department at the 

This may be treated as urgent.

Enclosures: As above.

                                                                       (Bijo Joy)                      
                                                                       Special Secretary to Government

eSign DSC

Document certified by BIJO JOY
<Joybijo@gmail.com>.
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DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

GOVERNMENT OF RAJASTHAN
F.N.- F.12(42)ENV/2025-01254                      Jaipur, Dated: Signed Date

Member Secretary,
RSPCB, Jaipur.

Subject:
protection of water bodies/wetlands.

With reference to the Order dated 03.02.2026 & 23.03.2026 passed by 

54/2025 (CZ) (Sobran Yadav Vs. State of Madhya Pradesh & Ors.), It is 
submitted that no untreated 
discharge shall enter water bodies, and in case of violations, the State 
Pollution Control Board shall take action in accordance with law, including 
prosecution and recovery of environmental compensation.

Accordingly, you are hereby directed to:

1. Ensure strict compliance of the above directions across the State; 
2. Take necessary legal action against violators, including 

imposition/recovery of environmental compensation as per norms; 
3. Submit an Action Taken Report (ATR) to this Department by 26th April 

2026

This may be treated as urgent.

Enclosures: As above.

                                                                       (Bijo Joy)                      
                                                                       Special Secretary to Government

eSign DSC

Document certified by BIJO JOY
<Joybijo@gmail.com>.
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GOVERNMENT OF RAJASTHAN
DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

F.12(42)/ENV/2025-01254-8324472                   Jaipur, Dated: 13.04.2026
Meeting Notice

In compliance with the 
Tribunal, Bhopal Bench, in Original Application No. 54/2025(CZ), Sobran 
Yadav Vs. State of Madhya Pradesh & Ors., dated 03.02.2026 and 
23.03.2026, regarding encroachment, discharge of untreated water and 
illegal dumping of solid waste in water bodies/wetlands located in Municipal 
areas/City/Urban Local Bodies, a meeting has been scheduled under the 
chairmanship of the Additional Chief Secretary, Environment & 
Climate Change as follows:

Date: 15.04.2026
Time: 04:00 PM
Venue: Chamber of the Additional Chief Secretary, Environment & 
            Climate Change

Agenda 
1. Status of Wetlands in Municipal areas/City/Urban Local Bodies. 

(District wise).
2. Action plan for boundary demarcation and erection of boundary 

pillars around the wetlands in Municipal areas/City/Urban Local 
Bodies.

3. Any other issue with permission of the chair.

The following Participants are requested to attend:
1. Additional Chief Secretary, Urban Development & Housing (UDH).
2. Secretary, Local Self Government (LSG) Department.
3. Secretary, Environment & Climate Change Department.                            

                     

                                                              (Vijai.N.)
Secretary to Government.

Copy to following for information and necessary action:
1. Sr. DS to ACS, Forest, Environment and Climate Change, GoR.
2. PS to Additional Chief Secretary, UDH, GoR.
3. PS to Secretary, LSG Department, GoR.
4. PS to Secretary, Environment and Climate Change Department, GoR.

Secretary to Government.

M e-Sign

Digitally signed by Vijai N
Designation : Secretary To
Government
Date: 2026.04.13 17:41:11 IST
Reason: Approved
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GOVERNMENT OF RAJASTHAN
DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE

F.12 (42)/ENV/2025-01254-8324472                      Jaipur, dated: As signed
Meeting Minutes

In compliance of directions of 

Bhopal Bench, passed in Original Application No. 54/2025(CZ), Sobran 

Yadav Vs. State of Madhya Pradesh & Ors., vide order dated 03.02.2026 and 

23.03.2026, regarding encroachment, discharge of untreated water and 

illegal dumping of solid waste in water bodies/wetlands located in Municipal 

areas/City/Urban Local Bodies, a meeting was held on 15.04.2026 at 04.00 

PM under the chairmanship of the Additional Chief Secretary, Environment 

& Climate Change in his chamber (Room No. 1139), Main Building, 

Secretariat, Jaipur with officials of Local Self Government Department and 

Urban Development and Housing Department. 

At the outset, Secretary, Department of Environment and Climate 

Change briefed the chair about the directions of the Hon NGT and 

compliances status to be 11.05.2026. 

After detailed deliberations, following decisions have been taken: -

1. Rajasthan State Wetland Authority (RSWA) has already shared a list of 

wetlands of the State with LSG and UDH Departments which was 

earlier submitted in the Ho Supreme Court. It was directed that 

LSG and UDH Department shall identify the wetlands falling in their 

jurisdiction from the list provided and submit the district wise present 

status of the ownership and boundary demarcation of wetlands with 

RSWA. 

2. It was further directed that after the identification of wetlands in the 

respective jurisdiction, LSG and UDH Departments shall also submit 

the action plan for boundary demarcation and boundary pillar 

erection for wetlands in Municipal areas/City/Urban Local Bodies.

eSign 1.0

Digitally signed by Vijai N
Designation : Secretary To
Government
Date: 2026.04.17 17:06:07 IST
Reason: Approved
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A progress report/action taken report

NGT shall be submitted to State Wetland Authority in the prescribed format

by LSG & UDH by April 30, 2026, for further submission of progress to the 

                                                                                            (Vijai.N)
Secretary to Government.

Copy to following for information and necessary action:
1. Sr. DS to Additional Chief Secretary, Department of Forest, 

Environment and Climate Change, Govt. of Rajasthan.

2. PS to Additional Chief Secretary, Urban Development and Housing 

Department, Govt. of Rajasthan.

3. PS to Secretary, Local Self Government Department, Govt. of 

Rajasthan.

4. PS to Secretary, Environment and Climate Change Department, 

Govt. of Rajasthan.

Secretary to Government

eSign 1.0

Digitally signed by Vijai N
Designation : Secretary To
Government
Date: 2026.04.17 17:06:07 IST
Reason: Approved
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